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, O-.'lc.lqO- 780/95 a
| Date of Orcder: 25e8-95.
“hatween s -

. ' «« 2Applicant

and . - _ .

Al

1. Senior Superintendent of POst Offices. ..
Secunderabad-16, ' .

2. The Director of Postal Services, .
0/©0 The Chief Postmaster General, : .
A.P.Hyderabad~1, . ) *

Responcents.

For the zpplicant :- Mr. S.Padna Rao, Farty-ine~person.

For the kespondents: Mr. N.V.Ramana,
e ./Add.CCSC

- CORAM: .
THE HOV'BLE MR. JUQTICE V.JEELnDRI RAO : VICE~CHAIRMAN

THE HON'BLE MR . R&RANGARASAN : ML.:E\BLR(AM)



Master in the Kachiguda P st 0Office, shall not be recovered

0A_780/95, Dt, of Order:25-8-85,

(Order passed by Hon'ble Justice Shri V.Neeladgi Rao,
Vica-Chairman).

- - -

The applicant retired as Head Post Master on 31-B8-94,
An amount of Rs,447/- was recovered from the salary of ths appli-

cant in August, 1994, as an amount of Rs,447/= was ordered to be
recovered by Lr.No,E2/NPC/B/Dlgs/93-94 dt.23=11-83 (Annexure A-1),
The same is assailed in this 0.A. A dirsction is sought to the Res-

pondenis to refund the said amount to the applicant.

2. While it is stated for the applicant that no notice u;s
issusd to hi_m cailing for ﬁis axp:lanation. es.to why the said
amount of Rs,447/~-, which wss dis-allowed in regard to contin-
gent amount incurred by him while he uas working as Head ﬁost

from him, it was submitted by the learned counsel for respondent,

that without perusal of the record it cannot be stated as to whethei

any notice was issued to the applicént calling for explanation

as to why the said ampunt sheould not bs recaovered, Ba that as

it may, there is force in the contention of the applicant that if

it is a cass of mis=-conduct of exceading the finpancial limits

in incurring'ths contingent expenditure or i@-theré is any
irragularity.in regard te the sams, acginn can be initiated

undser CCS-(CCA)lRules yand the dalinquant employee if found guilt
for ths sams, can be punished but Eha.sama cannot be recovered

on the basis of above allegations (It is svident from the pro=-

~cesdings dt.23-11-95 harein aboué referraed to that the amount

= . . . - .
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4.
S.
6.

pvm,

The,Senior Superintendent of Post Offjces,
Secunderabad-~16,

The Director of Postal Services,
O0/¢ The Chief Postmaster General,
A.P.Hyderabad-1.,

Cne copy to Mr.S.Padna Rao, Party-in-person, -4/127/7,
0ld Alwal, Loyela College Road, Secunderabad-10.

One copy tp Mr, N.V.Ramana, Addl .CGSC.CAT.Hyd,
One copy tp Library, cAT.Hyd,
Qne Spare copye




f of Rs,447/= was disallowed uitﬁ reference to the contingsnt

- 3 -

- expanditure by observing that the applicant has not ‘exsrcised

’

. financial propriety whils incurrlng ;hé expanditure from public

_ funds as envisaged in Rula 60 of Financisl Hand Book, Vol. I

s

W#apd'thaq the applicant had no independent financial powers to

. incur expenditure on hispown)e . . .. L.

e & -« : : . . -

E'3. The learned standing counsel for the Respondents is right

i in his submission that the attitude of the aggrieuédlamployaes'
especially the rdT@ped ona, in making d;ngotorj remarks againat
the superior, who pass tha impugned ordgr should be depracafed. It

; was not proper on the part of applicant in making untalled deroga-
tory remarks against Senior Supserintendent of Pogt Offices, S.E.

' Divigion, Hyderabad, who passed ordsr dt.23-11-93 and we strongly

~ dengunce the same,

? 4, Hence the respondents have to refund the ampunt of Rse447/=
to the applicant. But this order does not deber ths respondents,
if so adviged, to initiate appropriete discipiinary proceedings
against the applicant for the same. The anoun£ of f5,447/= héa toc be

- refunded by 31-10-95,

Se "0.A. is ordered acceordingly. No order'as to costs;/ﬁ/
(R,RANGARAJAN) - (V.NEELADRI RAOD)
Member (A) Vice-Chairman

¢ [ ‘ . ) ' ‘ :J!~\\
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THPED BY CHEC!KED BY
dO::-flPARED BY APPROVED BY

IN THE CENFRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH A HYDERABAD.

THE HON'BLE MR, JUSTICE v.NEELADRI RAO
VICE CHAIRMAN

AND
/

THE HON'BLE MR.R.RANGARAJANs {M(aDMN)

. _ 1\ ,
DATED, ~- 222 _ B__ 190s.

ORDERAFUDGME NT 3
M c rY: Y] - i .'- O.
in | _ _
. OACNO. - / " - .
301958 o
TA.NO. (W.P. ' L) s "

Disposed of with directions.
€

Dismilssed.

Dismissed as withdrawn

Dismissed for default

Oradred /Réjected.,

Ne.ordsr as to costs.
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